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Vacancies in PuDjab and BarYaDa 
High Courts 

5646. SHRI SHRI CHAND GOEL: 
Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) the number of weancies on the 
Bench of the Punjab and Haryana 
High Courts; and 

(b) the reasons for not .ftilling up 
the vacancies so far? 

THE MINISTER OF STATE IN THE 
MINIS'l':BIY OF HOME AFFAIRS 
(SHRI VrDYA CHARAN SHUKLA): 
(a) Siz. 

. (b )As the High Conrt is comnion 
to two StateS, it naturaUy took some 
time for the State authorities to evolve 
agreed proposals to fill the vacancies. 
The prQRosals have since been receiv-
ed and are being processed. 

, 
Unlawful ActiVities (PreveDtion) Act 

5647. SHRI SHlVA CHANDRA 
JHA: Will the MInister of HOME 
AFFAIRS be pleased to state: 

(a) the number of persons, organi-
sation/organisations brought under 
control under the unlawful .Activities 
Act S'O far, State-wise; 

(b) how many persons/organisa-
tions are evading from being arrested 
or controlled under it, state-wise; 

(c) whether any fOl'eigner or 
foreign organ'isation in India has also 
been brought under its control; and 

(d) if so, who are they, nationality-
wise'! 

THE MINlSTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI VIDYA CHARAN SHUKLA): 
(a) The Mizo National Front" in 
Assam has been declared to be an un-
lawful associoation under the Unlaw-
ful Activities (Prevention) Act, 1967. 

(b) Information in regard to the 
Mizo National Front workers or Iym-
pathisers aga'inst whom warrants of 
arrest are peRding is beinl collected. 

(c) No, Sir. 

(d) Does not llrise. 
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